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(b) None.
(c) The Selection Committee did 

not find it possible to select this 
candidate in view of other better 
qualified candidates.

IX. fan.

IRE: INVESTMENTS OF THE LIFE
INSURANCE CORPORATION IN 

THE FIRM OF MUNDRAS

Shri Fem e Gandhi (Rai Bareli): 
Mr. Deputy-Speaker, before you pro
ceed to the next business, I would 
like to draw your attention to a fact 
which I had raised a few days ago in 
connection with the investments of 
the Life Insurance Corporation in the 
firm of Mundras. The Finance lim it, 
ter had promised to lay a statement 
on the Table of the House on the 
28th of November. Again, a few days 
ago, he said that he would lay a state
ment. Since there is a discussion 
which will take place in the next two 
or three days, it will be extremely 
■difficult to say anything unless we 
have the statement. I would like to 
lenow whether the Finance Minister 
intends to place a Statement on the 
Table of the House or whether we 
have to rely on the information that 
w e collect

The Minister of Finance (Shri T. T. 
'Krishnamachari): I am sorry I did 
'not commit myself to any date. I 
expect to be able to place a statement 
<m the Table on Wednesday.

Shri Fem e Gandhi: Next Wednes- 
«lay*

Shri T. X. Krtshnamachaii: Day
aafter tomorrow
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C o m m i s s i o n

Hie Minister of State in the Minis
try of Home Affairs <8hri Detar): I 
.beg to lay on the Table, under Article 
>28(1) of the Constitution, a copy of 
■each of the followin' papers:—

Development) Sill
(1) Report of the Union Public Ser

vice Commission for the period 1st 
April, 19a, to Slst March 1007.

(2) Memorandum explaining the 
reasons for non-acceptance of the 
Commission’s advice during 1886-57. 
[Placed in Library. See No. LT-427/ 
57],

MESSAGE FROM RAJYA SABKA
Secretary: Sir. I have to report the 

following message received from the 
Secretary of Rajya Sabha:

“In accordance with the pro
visions of rule 125 of the Rules of 
Procedure and Conduct of Busi
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 4th December, 1957 
agreed without any amendment to 
the Navy Bill, 1957, which was 
passed by the Lok Sabha at Its 
sitting held on the 21st November, 
1957 "

MINES AND MINERALS (REGULA
TION AND DEVELOPMENT) BILL

E x t e n s i o n  or t i m e  f o r  P r e s e n t a t i o n  
or R e p o r t  or J o i n t  CoMMrrrn

Shri R. Pattabhi Raman (Kumba- 
konam): I beg to move:

“That the time appointed for 
the presentation at the Report of 
the Joint Committee on the Mine* 
and Minerals (Regulation and De
velopment) Bill, 1057, be extend
ed up to the 16th December, 
1857.”
Mr. Deputy-Speaker: I shall now

put this motion to the House
The question Is:

‘That the time appointed ter Out 
presentation of the Report at the 
Joint Committee on the Mines and 
Minerals (Regulation and De
velopment) Bill, 1897, be extend
ed up to the lBth December, 
1887."
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